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PER:  CORAM  

This appeal lies in the narrow compass of dispute over the 

authority of Commissioner  of Customs (Appeals) to remand the 



 
 

2 

C/89303/2013 

matter to the original authority in order-in-appeal no. 

656(CFS)/Mulund)/2013(JNCH)/IMP-513 dated 30th July 2013 of 

Commissioner of Customs (Appeals), Jawaharlal Nehru Custom 

House, Nhava Sheva, Mumbai – II on challenge of M/s R K 

Chemicals and on the ground that principles of natural justice had not 

been complied with by the original authority. 

2. We have heard Learned Counsel for appellant and Learned 

Authorised Representative. 

3. As the first appellate authority has merely remanded the matter 

to set right the apparent discord on the procedure that should have 

been followed, we find no reason to interfere with the order. 

4. Accordingly the appeal is dismissed. 

(Dictated and Pronounced in Open Court) 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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